203 Papers Laid on the Table

1. A copy of the Central Excise (Fourth
Amendment) Rules, 1985 (Hindi and English
versions) published in Notification No. GSR
333(E) in Gazette of India dated the 30th
March, 1985 under sub-section (2) of section
38 of the Central Excises and Sales Act,

1944. [Placed in Library. See No. LT-
659/85].

2. A copy each of the following Notifi-
cations (Hindi and English versions) under
section 159 of the Customs Act, 1962 :

(i) GSR 329(E) published in Gazette of
India dated the 30th March, 1985,
together ~ with an  cxplanatory
memorandum extending the validity
of Notification No. 111/84-Customs
dated the 21st April, 1984 upto the
31st March, 1986.

(i) GSR 330(E) and 321(E) published
in Gazette of India dated the 30th
March, 1985, together with an
explanatory memorandum regarding
exemption to prizes, won by any
member of an Indian team partici-
pating with the approval of the
Government of India in any Inter-
national tournament of competition
inrelation to any SpOrts Or games,
when imported into India from the
whole of the basic, auxiliary and
additional duties of customs leviable
thereon.

GSR 337(E) published in Gazette of
India dated the Ist April, 1985
together with any explanatory
memorandum regarding exemption
to lead glass tubings and rods
imported for the manufacture of
components for clectrical lamps and
fluroscent tubes from basic customs
duty in cxcess of 45 per cent and
valorem.

GSR 338(E) published in Gazette of
India dated the 1st April, 1985
together with an  explanatory
memorandum regarding revised rates
of exchange for conversion of
certain foreign currencies into India
CUrrency Or vice-versa.

Placed in Library. See No. LT-660/85].

(i)

(iv)
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PARLIAMENTARY COMMITTEES
SUMMARY OF WORK

[English)

SECRETARY GENERAL : I Jay on the
Table a copy of the ‘Parliamentary Commit-
tees—Summary of Work® (Hindi and English
versions) pertaining to the period 1st June,
1984 to 3ist December, 1984, [Placed in
Library. See No. LT-661/85].

12.07 hrs.

MONOPOLIES AND RESTRICTIVE
TRADE PRACTICES (AMENDMENT)
BILL*

[English]

MR. SPEAKER : Shri Vcerendra Patil
has asked for special permission to move his
Bill before the Business at item No. 8 is
taken up. I have given him special permission.

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI
VEERENDRA PATIL) : I beg to move for
leave to introduce a Bill further to amend
the Monopolies and Restrictive Trade
Practices Act, 1969.

MR. SPEAKER : Motion moved :

“That leave be granted to introduce
a Bill further to amend the Monopolies

and Restritive Trade Praclices Act,
1969.”
PROF. MADHU DANDAVATE

(Rajpur) : Sir, 1 rise 1o oppose the introduc-
tion of this Bill at the very introduction
stage. Sit, the Bill seeks to extend the scope
of the MRTP Houses from Rs. 20 crores to
Rs. 100 crores. So, even somec greedy
industrialists expected that this Government
may rise the limit from Rs. 20 crores at the
most to Rs. 50 crores. Now, it has gone to
Rs. 100 crores. The most objectionable part
is that this Government which is committed
to the interest of the common man on the
one side—Ileave aside the consumers and the
workers—and on the other hand even in
relation to the small scale industries which
have been insisting that in Tariff Item No.
68 they should be able to have the exemption

T *Published in Gazette of India extraordinary, Part I, Section 2, dated 9-_4-1985.
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